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NATIONAL INSTTIUTE OF FASHION TECHNOLOGY

NOTIFICATION
HNew Delhi, the 11th April, 2012

F. No. NIFT/HO/ACT-Statutes/2007-Vol. II.—In exercise of the powers conferred by sub-séction
{1} of Section 25 of the Nationz! Tnstitute of Fashion Technology Act, 2006 (28 of 2006), the Board with the

previous approval of the Visitor, hereby frames the following First Statutes of the National Institute of Fashion
Technolagy, nemely —

Ty T

L0

" | Short titke and {1) These Siatutes may be called the First Statutes of National Instinate of

COMMENCEMERL. Fashion Technolegy, 2012,
(2) They shall come imto force, on the date of their publication in the
Official Gazetie.

Definitions. (1} In these First Statukes, unless the context otherwise requires,-

A (a) “Act” means the National Institwze of Fashion Technology Act, 2006;
{b) “Department™ means an academic Department cstablished to impart
instructions and for carrying out Tesearch attivilies;
(c} “Schedule’’ means the Schedule annexed to these Statutes.
(2} Words and expressions used hervin and not defined but defined in Act,
shall have same meanings respectively assigned to them in the Act,
_ [ Authentication of orders | All orders and decisions of the Board shall be authenticated by the Registrar

and decisions of Board. or any other persan duly authorized by the Board in this behalf,

Other authorities of The followimg, shall be the ciber authoritics of the Institute, namely;

Institute. (a) the Establishment Committee;
{b) the Finance and Audit Comminee; and
(¢) the Academic AlTairs Committee.

~ " T Meetings of other {1 The other sntharities of the [nstitute shall meet as oficn as necessary, but

authorities ol lnstitute not less than two times dhring u calendar year.
{2) Onc third of the total number of members shall form the guorun for
meeting of the aiher autharities.

Constitution of The Establishment Committee shall consist of the following Chairperson

Establishment Commitice.

and Members, namely:-

{a) Chairperson, Board - Chairperson;

{b) Two members of the Board — Member;

{c) Director — Generzl, National [nstitute of Fashion Technology - Metnbet;

(d) Joint Secretary, in the Ministry or Department of the Government of
India dealing with the Institute - ex ufficio Member; and

(e} Any other member(s) as may be nominated by the Board.

Powers, duties and
fmctions of
Establishment Commitice.

(1) The Establishment Commitiee shell exercise the powers and functions of
the Board relsting to establishment matters and perform any other functions
related te the establishment matters of the Instinte assigned by the Board.

{2) The Establishment Commitice shall function as the Appellate Authority

and Reviewing Authority for the pupose of Central Civil Services
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YT S .

{Classificasion, Control and Appeal) Rules, 1965 as specified in Schedule 1
to these Statutes.

L. Consticution of Finance | The Finance and Audit Commihee shall comsist of the followisg
. and Audit Commines Chairperson and Members, namaly:-
{a) Financial Advisor of the Ministry or Depariment of the Government of
India dealing with the lustitute - ex-pfficio Chairporson;

(b) One Member of the Board — Member; . :

{c) Joint Secvetary, in the Ministry or Department of the Government of
India dealing with the Institite - ex offidio Member; .

() Director - General, National [nstitute of Fashion Technalogy - Member;
Director (Finance and Accounts), National Institute of Fashion
Technology - Member; and

(e} any other member(s) as mey be nominated by the Board.

2 Powers of Fioance and | The Finence and Audit Commities shall have the following powers,
: Audit Committee namely:-

(2) to write off of assets, engagement of consultants, disposal of surplus
stores of book value bevond the delegated powers of the Director -
General,

(b} to accord the necessary admivistrative approval and gapenditure
sanction for all capital goods and major works, beyond the delegated
powers of the Directer - General;

(¢) to fix limits of the total recurring expenditure and the toral non-
recurring expepditure of the year based on the income and resources of
the Institute; and

(d) any other powers as may be delegated by the Board.

10. Dutics of Finsace and | The Finance and Avdit Comimittee shall have the following duties, namely:-
Audit Committee

(a) 10 examine and sunutinize the annual budgget of the Institute prepared by
the Director - General and make recommendations to the Board;

(b} 10 examine the accounts and to scrurinize tha proposals for expenditure;

(¢) 10 consider and make its recommendations w the Board on all such
matters connected with the Institute as have financial implications;

(d) 10'act as the Audit Committee for all financial mateers,

{€) W give its views and make its rcommendations to the Board either on
the initiative of the Board or of the Director — General, or on its own
initiative of any financial question affecting the Institute; and

(f) any other dutics ss may ho assigned by the Beard.

1. Constitarion of Academic | The Academic Affairs Committee shall consist of the
Affairs Commirtes following Chairperson and members, namely:-
\ () Director General — Chairperson;
. (b) One member of the Board — Member,
{c) Joint Secretary in the Ministry of Textiles, Government of
India, deating with the Institute - ex offick Member,
(d) Dean (Academics) — Member,
{¢) Two members to be nominated by the Board, one from
academics and one from the industy - Member; and
(F) any other member({s) as may be nominated by the Board.
12, Powers  of  Academic | The Academis Affairs Committes skall have the folloving powers, namely:

Affairs Committee

(8) 1 consider, examine, review, approve and / or tecommend preposals
relating to academic matters submitted by the Executive Council or any
other designated authority in the Institute for ratification by the Board;

Bt a2 4

(b) to_advise_the Boand on academic matters relating W _ongoing
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programmes, development and commencement of new Centres of the |
Institute, collaborations with other institutions and the industry for |°

furthering the academic programmes and educationai standards ;

{c) to suggest changes in existing and / or proposed academic policies in the
{arger interest of the Institute; and

(d) any other power as may be delegated by the Board. .

| Duties of  Academic

Pawers of Senate.

“The Seaate shall excrcisc the following powers, namely:-

The Academic Affairs Committee shall have the foilowing duties, namely:

(a) to oversez and ensure compliance with existing academic policies of the | .

Instifute;

(b) to oversee the maintenance and improvement of academic standards of
the Institute: and

{¢) to assist the Board in establishing policies and systems for ensuring the
highest academic standards and best practices for furthering the interest
of the Institute and its stakeholders;

(d) any other dutics as may be assigned by the Board.

{a) frame and revise cumicula and syllabi for the courses of studies for the
various programmes;

(b) lay down procedures for the conduct of examinations, appointment of
examiners, moderators, tabulators and the like;

{c) lay down procedure for declaration of the results of the examinations;

{d) make recommendations to Board on creation or modification or
abolition of any Department or merger with another Depariment,

fe) make periodical review of the activities of the Depanments and take |

appropriate action;

{f) review peri::diclally the working of the Library and Resource Centies
rand any other academic support servives and take appropriate action,

{g) frame guidelines consistent with the Statutes and the Ordinances
regarding admission, discipline, atiendance, award of ieliowships,
scholarships, free studentships, medals and prizes, fees. residences,
concessions and  attendance;

{h} promote research within the Institute and require reports on such
research from the persons engaged thereon;

{i) exercise general supervision over the academic pelicies of the Institute
and to give directions regarding methods of instruction and co-operative
teaching among institutions; and

(i) outreach through distance and other leaming mode 0 enhance the
academic and research productivity of the Instinute,

[ - — ey

13.
Affairs Committee
14,
:
15.

Meetings of Senate.

{1)The Senate shall meet as often as necessary. but not less than two fimes |
during a calendar year.

{2) The Chairperson of the Senate shall convene the meeting of the Senate
on his own initiative or on a requisition signed by twenty per cent of the
members of the Senate.

e T
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{3) Requisitioned meeting shall be a special meeting to discuss only those
items of agenda for which requisition s piven and ghall bz convened by the
Chairperson of the Senate on convenient date and time. )

(4) One third of the total number of members of the Senate shall form the
quorum for a meeting of the Senatc.

(5) The Chairperson of the Senate shall preside at every meeting of the
Senate:

Provided that in the absence of the Chairperson of the Senate, the senior
most Director notninated by the Chairperson shall preside at the
meeting,

{6) A written notice of every meeting together with the agenda shall be
citculated by the Registrar 1o the members of the Senate at least one week
befote the mesting!

Provided that Chairperson of the Senate may permit inclusion of any |
item for which due notice could riot be given, |

(7} Notwithstanding anything comai:}ed in sub-statute (6), the Chairperson ‘
of the Senate may call an emetrgency meeting of the Sepate at short notice 10
consider urgent issues,

(8) The ruling of the Chairperson of the Scnate in regard to alt questions of
procedure shall be f:mal. =

(9) The minutes of the proceedings of a meeting of the Senate shall be
drawn up by the Registar with the approval of the Chairperson of the
Senate and circulated to all members of the Senale:

Provided that any such minute skall not be circolated if the Senate
considers such cirealation prejudicial 10 the interests of the [nstitute.

(10} The minutes along with amendments, suggested, if any, shall be placed
for confirmation- at the next meeting of Senate and after the minutes are
confirmed and signed by the Chairperson of the Senate, they shall be
recorded in a minute book.

(11} The Registrar shail send a copy of the minutes of every meeting of the
Senate to the Board.

(12) The Registrar oF &n¥ other person authorised by the Senate in this
behalf shall authenticate all orders and decisions of the Senate.

(12) In emergent cages, the Chairperson of the Senate may exercise the
powers of the Senate and report to the Senate of the action taken by him at
ils next meeting for its approval.

(14) Chairperson of the Senate may seek the presence of special invitees to
the Sonate meeting on need basis.

Other membersofmi"ftu

be nominated 1o Senate.

The Board shall nominate the following other members of the staff to the
Senate,-

(a) the Director {Admissions);

(b) the Controler of Examinations;
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(c) the Dean (Academics),

{d} the Head (Academic Affairs),

() the Chaimpersons of Departments; and

(1) the Head of the Wational Resources Centre of the [nstitute.

17.

Powers, duties and
functions of Director-
General.

(1) The Director - General shall execute ali contracts for and on behalf of
the Institute except the cre betwsen the Institute and Director - Genergl, but
e shall not be personally liable in respect of anything under such cobtract,

{2} The Director-Genera! shall convene or cause to be convened meetings of
the Board and the Senabe.

(3) The Director-General may invile persons from outside the Institute as
visiting Facalty or ccisukants in areas where adequate expertise is not
available in the Institute on terms 0 be decided by him on the
recommendation of the Semate. )

(4) If, for any reason, the Registrar is temporarily absent, the Director-
General may taks over of assign to any member of the staff of the Institute,
any or all of the functions of the Registrer as he deems fit.

(5) The Director-General may, during his absence from the headquarters,
authorisz one of the Directors present, to discharge any or all of the day to
dzy functions of the Institute and authorise him for assuming such powers of
the Dircctor-General as may be specifically delegated to the zaid Director,
by him in writmg. .

(8) The Ditector-General shall nominate Chairperson of each academic
Department from amongst the Senior Professors, Professors apd Associate
Professors who shal! be responsible to the Director-General. i

(7) The Director-General shall have powers of 2 Head of the Department
for purposes of Finance and Accounting Rules and Fundamental and .
Supplementary Rules and other rules of the Government as far a5 applicable
or as may be made applicable to the conduct of the Institute.

14.

Terms and conditions of
appointment of Registrar

The Registrar shall be appointed by the Board from amongst the officers of
the ' Institute in the scale of pay equivalent 10 Deputy Secretary 10 the
Government of [ndia or above, or an Deputation for & period not exceeding
three years:

Provided that the period of three years may be extended by the Board by |
another two years.

15,

Appointments.

(1) Posts at the Institute shall be filled by direct recruitment, promotion,
deputation, absorption or contract :

Provided that no person shall be absorbed in a post at the Institute before

‘completion of two years service in the Institute and without the

recommendations of the Selection Committee for the post constituted by the
Board.

(2) The Institute shall make necessary provisions for the reservation of posts
as faid down by the Board in accordance with the directives of the Central
Government from time to tme.

(3) The Selection Committees for filling up various posts at the Institute
shall be such as are specified in Schedule-11.
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(4) Chairman and half of the total number of members of the Selection
Committee shal! form the quoram for mesting of the Committee.
{5) A member from Scheduled Caste/Scheduled Tribe Community of
appropriate level shall be co-opted to the Selection Committee in cases
where the Selection Commitree considering the candidature from Scheduled
Caste/Scheduled Tribe category has no repeessitation from Scheduled
Caste/Scheduled Tribe Community. . :
(6) Deuils of the appointinents;made Lo the Group-A posls shull be Tepurtal
to the Board in the first meeting succeeding the appointments, for
ratification.

20. Terms and conditions of
service of regula
employees.

The regular employees of the Institute shall be governed by the following
terms and ponditions, namely:-

(a) every appointment shall be subject to the condition that the appointee is
ceritied to be of sound health and pheysically fit for service m India by a
medical authority specified by the Institute;

(b} subject to the provisions of the Act and the Statutes, all appaintments fo |
such posts ander the nstitite shall ordinarily be made on probation for 2
period of one or fwa years, as the ease may be:

Provided that the appointing authority shall have the power to extend the |
period of probation of any appointes for a perind not exceeding one year
beyond the period stipulated above. *

(c) if, during the period of probation or amy extension thereof, as the case
may be, the appointing authority is of the opinion that the member of the |
staff 1s not fit‘for regular appointment. the appointing authorlty rnay
discharge him from the service.

(d) the confirmation shall be done on the recommendation of the  Sedeetion
Committee,

(¢) an employee of the Institute shall dovote his whole time to the service of
the Institne and shafl not engage, directly or indirectly, in any tade or
business or any other work which may interfere with the proper discharge: of
his duties,

(1) the 2ppointing authority shall have the power to terminate the services of
any member of the staff by three month's motice or on payment of three
month’s salary in liew thereof, if his continuation in service is considered
undesirshle by appoinfing authority on the certificate of the medical
authority appainted by the Board.

(g} the Board skall have the power to terminate the services of any member
of the siaff on grounds of retrenchment or econorty by giving lo the persans
concerned three moaths notice in writing or on payment of three months
salary in liew thereof,

(h} an emplovee of the tnstitute may vesign by giving to the appoiating
authority three month's notice:

Provided that the appeieting autherity may for sulticient reasons, either
reduce or waive off this poriod of threc months or cel) upon the
employee concerned to continue till the end of the academic session in
which the notice is received.

(368 GTN2— S
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(i) the employees of the (nstitute shall be govermned by the Central Civil
Service (Conduct) Rules, 1964 as amended from time to time and the rules
of the Institute.

(j) the employees of the Institute shall be governed by the Central Civil
Servicos (Classification Control and Appeal) Rules, 1965 as ameriéd from
time fo firne,

(k) the authorities for the purpose of Central Civil Services {Classification
Control and Appeal) Rules, 1965 shall be such as are specified in
Schefube-I.

() the employees of the Institute shal! be entitled to traveling and daily
allowances according to the scales or grades of pay.

(m) the employees of the Institute shall be entitled to reimbursement of
medical expenses incurred on themselves and their familics.

Terms and conditions of
employees on long term
coatracts.

{1} The appainting autharity may appoint any person on long term contract,
in the scales of pay es are appliceble to the similar post and on lerms and
conditions as specified by the Board, for a period not exceeding three years : |

Frovided that the appointing authority may renew the contrace for further
period subject to satisfactory performance and requirements of the [nstitute.

{2) The servicz of' a Jong term employee can be terminated any time by one
month’s notice or one moih's salary in lieu of that, either by the employee
to the eppointing authority or by the appointing authority to the employee.

(3) The other terms and conditions of service of such employees shall be
such as may be specified by the appointing authority in his letrer ofif
appointment.

2.

Temms and conditions of
service of short  ferm
contract employees,

(1) The appointing authority may appoint any person on short tenm contract
basis for a period not exceeding six months;
L4

Provided that the appointing authority may renew the contracs for fucther
periods sebject to satisfactory performance and requirements of the Tngtitute
and the total term of such appointiient sha!l not exceed three years.

(2) The other terms and conditions of service of such employees shall be
such as may be specified by the appointing authority in his letter of
appointment.

(3} The service of m short term contract employee can be terminated any
time by one month’s notice or ons month's salary in lieu of that, ejther by
the employee 10 the appointing authority or by the appointing. authority to
the employee.

23

Retirement benefits.

The Institute shail frame a Contributory Provident Fund Scheme for the
employess of the Institute.

24.

Leave.

Employees of the lastitute shall be emtitled to such types of leave as
specified by the Board.

23,

Departmeis.

(1) The Institute shall have the following Aoademic'Depﬂuﬁents, namely -
{a} Foundation Programme;

{b) Fashion Design;
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(¢} Leather Design;

(d) Textile Design;

(#) Knitwear Design; .

{f) Fashion Communication;

(g} Fashion and Life Style Accessories;
{h) Fashion Management Studies;

{i) Fashion Technology; and

() Design Space.

{2) The Board may, on the recommendation of the Senate, creste of modify
or abolish any Degartment or merge it with another Departnent.

2¢. Institutions of | The Institute shall, in eccordance with the decision of the Board and the
. fellowships, scholarships, | policies kid down by the Board and other authorkies, from tine to time
medals <ic, institute and award such stipends, fellowships, scholarskips, medals, prizes

and othesr awards 10 be awarded to the undergraduate, posigraduate, research
and post-doctoral studenss for different academic programmes as may be
specified by Ordimances.

MONIKA S. GARG, Director General
. [ADVT. [I/4/191-C/1 2/Exty.]

Schedule -T

[(See Searntes 22) and 20 (k)]

The Disciplinery Authority, Appellate Authocity and Reviewing Authority for the purpose of Cesntral
Civil Services (Classification, Centrol and Appeal) Rules, 1965 shall be as given below:-

Group of | Disclplinary Disciplinary Appellate Auvtbority | Reviewing
Posts
Authority Authority Authority
Minor Peualty Major Penalty
Group A’ Diregtor - General Director - General | The Establishment { Board of
' i Committee  of the
Board Governors
Group *B" | Director Director- Genera] | The  Establishment | Board of
Committee of the Uiovermors
Board
Group °C’ | Director Drirector Director - General The
Establishment
Committee of the
_ Board




Schedule -11

{See Stutate 1903)]
Prats Composition of Sehection Commiftee.
Direct Recruiomest Fressotion/Absorption Depuitation Con famiathon
Gronp “A” Posls in Pay [ i) Champerson Board-Chairman | i Chairperson, Botd-(.‘hairman i} Chairperson Board-Cheirman i1 Chairperson Board.
Band -4 1} DArector - Geoera! iil Director - General fi) Director - Genigra] Chatrman

{ily Two Members of'the Board
iv) Two Expertt

ili) Twe Members of the Beard
i¥) Twa Expens

| 4ii) Twe Menhers af the Board

1¥) Two Expery

ify Director - Cieneral
i) Two Membess of the
Roard,

iv} Twa Experts

Group ‘A" Posts in PR.1
with Grade Fay of T
6500/- and shove

) Diractor - General - Chaimman

ii} Two Members of the Board

iii) Two Experts

i) One Dirsttor ta be nominnced
by Duector - Genensl o

i} Drrecroz . Genersl - Chairman

ii) Two Members of te Bowd

i) Two Experts

iv) Orw Direeter to he nomimated by
Director - Genersl

i] Dlrecto - General — Chairman
it} Ome Member of the Board
i) Turg Experss

1} Director - General —
Chairman

i) One Member of the
Board

iilyOme Dirctor to be

nominefed by Dinr.'m_

= General

Group ‘A’ Posta with

1) Diractor - General - Chaimtan

i) Direclor « General - € balrman

iy Director « General - Chairman

T Director - Genoral -

il Two Group "A" Officers 1o
be nomineted by Direclor -
Gemeral from other
CenresHead Offlce

i} Twe Exparts to be nominaked
with Director - General's
approval from StutaCeninl
Government/Academics

i} Two Group A’ Officers to be
neminated by Director - Gemeral

fromn ther Cenmes/Head Ofice

#i) Two Experts to be nominared with
Direckr - Genentl’s approval
from Stase/Central Governmment

Academicy

il ‘Twa Group ‘A’ Officers m be
nowited by Divecior - Generl

fram other Centres/Head Office

it} Two Experis 1o be oominwied
General’s
appeovad fom Stwe/Cenirst

wik  Dircctor -

GrovermmenAcademics.

Grisde Puy T S400y- i) One Member of the Board i1} One Member of the Buard ify One Member of the Board Chairman
iii} Two Experts iiijDre Disector to be“neminated by { iii} Goe Director to be nominated by | i) Two Dirsctors m be
iv)Oot Director to be nominared | Director - Genzral Director - Genersl nomirewed by Divecsor -
by Director - General 'iv) Ome Expen iv) One Expen {ieneral,
Group ‘B Posts i} Director - General - Chairman | i) Diirector - Genera) - Chatrman i) Dhrector —Chainman 1] Director - Chirman
iTwo Directors to ke nominated | lifTwo Direciors to be nominaied by | ii) Two Group ‘A Officers to be [ i) Twe Grop A®
by Director - General Director - General nominaied by Director » General Officers W be
ili} One Expert lii) One Expert ii) Cre Ewpet pominnted by Dirsctor -
Genoral
1
" Grovp °C’ Posts i} Director —Chairman i)  Director Chairman i} Dinector —Chairman i) Director —Chairman

i} Twe GCroup ‘A*
“ Officers o b
nomingled by Director
« General fom alher
Centres
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